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NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

Order datedsOl .12.35 

Heard Mr. 3.0Tripathy, id. Counsel appearing 

for the Applicant and mr. R.C.Rath, Ld. Standing 

Counsel, for the Railways: on who a cy of this 

igina I Application has already been served • Perused 

the materials placed on record. 

Prayer of the Applicant for a cnpa3sionate 

employment having been turned down, he has filed 

the present Original 4 pplication under Section 19 

f the ?Imin is tra t lye Tribuna13 Ac • 1995. 

Rejection of the prayer for compassiona te  

employment was communicated vise letter NO. E/Rectt./ 

Cp./Gr.C/703 dated 23.109.05 (Anriexare-4/6) of the 



Notes of the Registry 	- 	 Orders of the Tribunal  

Senior Divisional Personnel 3ff ic'3r of South Eastern 

Railwa's, stationed at Chakradharour. The said 

comunication under Anrxure-A,/6 dated 23.39.2005 

was issaed on the basis of letter No. P/Camp./CICP/ 

34/Ly'325 dated 14.06.35 of the SP3(IR)/GRC of the 

headquarters of South iast Railway. The text of the 

letter under AnnexureZ,/6 dated 23.0 9.35,addressed 

to the Applicant, reads as under; 

Req :- Employment assistance to Sri K. 
Srinivas Rao, S/o. Late K,Venkat 
Rao, x-Diesel Asstt. under £F/3NL*1 
on compassionate ground in group'C' 
category. 

The ernloyment assistance case in 
favour of you was referred O Hd. Qtrs. for 
a ppe o,a 1 of the competent author ity. But, 
SP ) ( IR) /C has intimated under his letter 
No. Cnp/CKP/34/L/325 Dtd. 14.06.05 stating 
that the subject case was put-up to the 
cnpetent authority who has regretted the 

This is for your information.'1  

A plain readinçof the contents of Annexure-

W6 dated 23.9.05 (supra) goe.s to show that the 

rejection of the prayer for a cnpassionate appoint-

ment (as communicated to the Applicant) is bereft of 

any reason and, therefore, the sae is not sustainable 

and, as a conse,uence, the same (Arrne,1re-A/6 dated 

23.09.05) is hereby quashed by granting liberty to 

the Respondents to reconsider the case of the 

Applicant and pass a reasoned order in the matter of I 

cnpassionate employment to the Appiicantjwhich 

should be done within a period of 60 days from the 

date of receipt of this order. 

With the aforesaid observation and direction, 

this O.A. stands disposed of. 

Send copies r3f this order to the Reso:)ridents 

A 
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O.A. 913/05 

ORDERS OF THE TRIBUNAL 

a Long with copies of the 'iginal Application1  

and free copies of this order be handed over 

to the L. Caunsel appearinJ for both the 

parties. A free cop1d of this order be also 

sent to the Aoplicant in the addro.13 qiven 

in the iginal Application. 	C / 

Me 	r Jud ic ia 1) 
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